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Opening of Medical, Ayurvedic,
Homoeopathic and Nature Cure
Colleges and Hospitals

5020. SHRI AMARSINH
CHAUDHARI:

SHRIMATI SAVITRI
SHYAM:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased 1tu
state:

(a) whether the Central Govern-
ment propose or will request the res-
pective State Governments to open a
number of Medical, Ayurvedic,
Homoeopathic and Nature Cure Col-
leges and Institutions throughout the
country in the Fifth Five Year Plan;

(b) if so, the main features thereof
(State-wise);

(c) when such Colleges will be

ready and expected to start function-
ing; and
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(d) what financial and “other
assistance will be provided by the
University Grants Commission and
the Central Government to each of
them, and the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH QND
FAMILY PLANNING (SHRI A
KISKU):(a) to (c). Opening of
Medical Colleges as also of Ayurvedic,
Homoeogpathic and Nature Cure Col-
leges is primarily the concern of the
respective State Governments. How-
even taking into consideration the
manpower requirement for medical
personnre] of the country it is not en-
visaged to open any new college in
the Fifth Five Year Plan.

With a view to providing better
medical and health care facilities in
rural areas, some special schemes
such as upgradation of Primary
Health Centres into 30 bedded hospi-
tals and utilisation of all available
medical manpower under different
system:s of Medicine are proposed to
be implemented during the Fifth Five
Year Plan.

(d) Does not arise.

Medical Re-imbursement Claims of the
Staff

5021. SHRI AMARSINH
CHAUDHARI:
SHRIMATI SAVITRI
SHYAM:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether a number of Medical
re-imbursement claims of the staff of
the Civil and Central Government
employees and their family members
of Delhi are pending in Delhi for the
last two years;

(b) if s0, the particulars of such
cases and the reasons thereof; and

(c) what steps have been or are
being taken to expedite the payment
of the such claims?





